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Statement

The central/centrally sponsored schemes of Ministry of welfare under implementation in the States/
UTs and their funding pattern

Sl. Schemes Funding Pattern
No.

State/UT Central
1. SCA to SCP — 100%
2. SCDC 51% 49%
3. Post-Matric Scholarship — 100% @
4. re-Matric Scholarship 50% 50%
5. Liberation of Scavengers —_ 100%
0. Boys Hostels for SCs 50% 50%™
7. Girls Hostels for SCs 50% S0%*
8. Book Banks for SC/ST students 50% 50%*
9. Upgradation of Merit of SC/ST students — 100%
10. PCR & Atrocities Act 50% 50%*
ti.  Coaching & Allied 50% 50%
2. Scheme for Prevention and Control of Juvenile Social 50% S0%

Maladjustment ’

3. Pre-examination Coaching Scheme — 100%

* 100% in the case of UTs (without Legislature)
@ Over and above and committed liabilities of the State.

National lerhlacculical Pricing | DPCO, 1995 and notified in the Official
Authority Gazette from time to timc.
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Centrally-Sponsored Scheme on

Sugarcane

1991. SHRI SAROJ KHAPARDE:
Will the Minister of AGRICULTURE be
pleased to statc:

(a) whether Government have
Jaunchcd or proposc to launch a
Centrally-sponsorcd scheme on sugarcane
in the Statc of Maharashtra for the
benefit of farmers of the State;

(b) if so, thc dctails thercof;
(c) whether quality sceds of sugarcanc
are being made available to the farmers

under the scheme in the State; if not, the
rcasons thercfor;

(d) whether training programmes  of
farmers on newly developed production
technology are being held regularly in the
Statc; and

(c) if so, the details thereof and if not,
the rcasons thercfor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ARVIND NETAM): (a) and (b)
The Centrally Sponsored Scheme, “The
Sustainable Development of Sugarcane
Based Cropping System” has been
launched from 1995-96 in various Statc
mncluding Maharashtra.

The Various components of the scheme
are ficld demonstrations, training of
farmers/cxtension workers, sced
production, ecstablishement of  tissuc
culture laboratorics, biopesticide units,
hcat-treatment plants and supply of farm
implements including drip irrigation ctc.

(¢) to (e) Assistance is provided under
the scheme for the production of quality
sccds  and  traiming of farmcrs and
cxtension workers. The sanction of State
Government has been issucd recently and

[RAJYA SABHA]

to Questions 154

the implemcntation of above mentioncd
components has becn initiated.
w
Payment of Compensation to Bhopal Gas
Victims )

1992. SHRI ASHOK MITRA:
SHRI1 KRISHAN [LAL
SHARMA:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether it is a fact that inspitc of
the Supreme Court’s final clcarancc for
payment of comapcnsation to Bhopal gas
victims, a large number of the effected
pcrsons still remain without payment;

(b) if so, thc break-up of claimants
injury-wise and age-wisc and percentage
of the claims settled; and

(c) what further stcps are under
consideration to speed up the payment of
compensation to the victims of Bhopal
gas tragedy?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI RAM
LAKHAN SINGH YADAV): (a) The
disburscment of compcnsation to  the
victims commenced after the
compcensation amount was transferred by
the Suprecmc Court of India to the
Welfare Comumissioner in October, 1992,
Sctting up of claim courts and the
adjudication of  the claims  and
disbursement of compcnsation to the
victims started thercafter. Out of about 6
lakh claims filed by the victims, a total
number of 2.55 lakhs claims including
2.40 lakh injury cascs have been decided
till 7.11.1995.

(b) About 42% of the injury claims
have been disposcd off till 7.11.1995.

(c} To spced up the payment of
compcnsation, Lok Adalats have been st
up in addition to the 44 claims Courts
alrcady functioning, cascs of all the
mcmbers of a family are taken up at a
timc cven if notice is served on one of
thc member of the family, co-operation
of thc ncwspapers is obtained for



